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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

Original spplication MNo. 1159 of 2001

Maw Delhi, bthis thes ath day of May, 2001
HON’BLE MR.KULDIP SINGH,MEMBER(JUDL)
Ghri Maresh Chander 250 Shri anand Prasad
o 757, aligani, Lodhi Road,
Mew Oelhi. : - SEpplicant
(By advocate: Shri T.D. Yadawv)
YErasus
1. Union of India through its Secretarwy,

Ministry of WUrbkan Oevelopment, Nirman Shawan,
Maew Delhi.

Z Thae Director,
Directorate of Estates,
Firman 8hawan,
New Delhi-1.
5, Shir-i Basant Ram S50 Shril Hira rani

Daily Wagsr through Director of Estates,
HMirman Bhawan, ’
Mew Dalhi-110 011,

4, Shri amrish Kumar Birla 5/0 Shri Mukezh Xumar
Daily Wager through Director of Estates, WNirman
Bhawman ,
Mew Delhi~110o oll., . o LReEspondants

0 R D E R (ORALD

By Hon’ble Mr.Kuldip Singh.Menber(Judl)

This 0fa has been filed by the appliant under Section
1% of  the ﬂdminiétrativ& Tribunal “s act, 1985 against the
procesdings note dated 24.4.2001 as the respondents have Tailed
tae  call - the applicant to appsar in interview which is  being
conducted o 10052001 at 11.00 Aali.  wide which certain juniors

te the applicant and other outsiders are being called for
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that ths respondents are  nol
giving the sams benafit as given to the emplovess of the sans

department  wide Judgment given in 08 802/200 dated 13.9.2000D

Shri Marsndsr Singh Ys. L.0.T. & Others.
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